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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
Original Application No. 836/2024
IN THE MATTER OF:

SARITA DWIVEDI ...APPLICANT
VERSUS
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' 8, Ramaniya Estate Developers Pvt.
' Ltd., in compliance with the Order
dated 20.03.2026 passed this Hon’ble
Tribunal in Original Application No.
836/2024.

2. | ANNEXURE R8/1: A True Copy of the
Letter dated 29.05.2026 addressed by | 9
Respondent No. 8 to the Municipal

Commissioner.
3. | ANNEXURE-R8/2: A true copy of the

Letter dated 09.07.2026 addressed to 10
|

Municipal Commissioner, Nagar Nigam

Lucknow to Engineering Department,

| Zone-08, Lucknow.
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4. ANNEXURE-R8/3: A copy of the recent 11
' Photographs. !

THROUGH COUNSEL,
o b\ﬂ,.)

PORASH KUMAR

(Counsel for Respondent No. 8)

Office: A-11, Lajpat Nagar — III,

New Delhi - 110024

Mob: 8006409678,

Email: advporashkumar7398@gmail.com
Date: 16.07.2026
Place: New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
Original Application No. 836/2024

IN THE MATTER OF:

SARITA DWIVEDI ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

N.D.O.H: 17.07.2026

ACTION TAKEN REPORT / COMPLIANCE AFFIDAVIT

ON BEHALF OF RESPONDENT NO. 8, RAMANIYA

ESTATE DEVELOPERS PVT. LTD., IN COMPLIANCE

WITH THE ORDER DATED 26.05.2026 PASSED THIS

HON’BLE TRIBUNAL IN ORIGINAL APPLICATION NO.

836/2024.

I, Shyam Sunder, S/o Shri Bhagwat Prasad, aged about 39
years, Authorised Signatory of M/s Ramniya Estate
Developers Pvt. Ltd., having its registered office at 7, L.S.C.,
Kalkaji, New Delhi-110019, do hereby solemnly affirm and

state as under:
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1. That I am the Authorised Signatory of Respondent No. 8,
namely M /s Ramniya Estate Developers Pvt. Ltd., in the
above-titled matter and, being well acquainted with the
facts and circumstances of the case, based on the
records maintained by the company, am competent to
swear this [ am fully authorized and competent to swear
and file this present Action Taken Report / Compliance
Affidavit.

2. That the present affidavit is being filed in strict and

respectful compliance with the directions issued by this
Hon’ble Tribunal vide its order dated 26.05.2026.
Through the said order, this Hon'ble Tribunal was
pleased to direct as follows:
"6. The Municipal Corporation, Lucknow is directed to take
over and respondents no.6 and 8 are directed to hand
over the possession of ponds to Municipal Corporation,
Lucknow within 10 days and file their action taken report
in this regard.”

3. That, the Respondent, acting under the active

supervision of the Lucknow Municipal Corporation,

successfully executed the comprehensive physical
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restoration of the one specific ponds. This extensive
restoration protocol involved the meticulous clearing of
invasive vegetation, deep desilting to revive the natural
depth, the scientific reconstruction of the surrounding
embankments, and the installation of robust Reinforced
Cement Concrete boundary pillars to permanently deter
and prevent any future illegal encroachments.

4. That having successfully restored the aforementioned
water body to its natural, water-filled contours, the
Respondent promptly initiated the final administrative
handover of these essential public assets vide a written
communication dated 16.03.2026, addressed to the
Municipal Commissioner, Nagar Nigam Lucknow, the
Respondent No. 8 explicitly recorded the completion of
the physical restoration work.

S. That to place the compliance on record, it is respectfully

submitted that the Respondent successfully initiated

and executed the formal handover of the restored pond

situated within its developmental footprint (specifically

Khasra Nos. 1653 within the stipulated 10-day

timeframe.
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6. That on 29.05.2026, the Respondent No. 8 officially
addressed a letter to the Municipal Commissioner, Nagar
Nigam Lucknow, categorically requesting the civic body
to assume absolute physical possession of the
aforementioned water body. In the said communication,
it was explicitly reiterated that this land parcel was never
the private property of the company, but have
historically remained the absolute assets of the Revenue
Department and the Lucknow Municipal Corporation.

A True Copy of the Letter dated 29.05.2026 addressed
by Respondent No. 8 to the Municipal Commissioner,
Nagar Nigam Lucknow, is annexed herewith and marked

as ANNEXURE R6/1.

7. That acting upon the formal handover request and the
directions of this Hon'ble Tribunal, the Nagar Nigam
Lucknow has actively proceeded to assume control over
the subject properties. Vide an internal official
communication dated 09.07.2026 (Letter No. D

S509/K.T./26), the Assistant Municipal Commissioner /

In-charge Property, Nagar Nigam Lucknow, directed the

Executive Engineer Zone-08 to formally take over the
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maintenance and upkeep of the pond situated at Khasra
Nos. 1211, 1250, 1251, 1653 and 1681.

8. That the aforementioned Nagar Nigam letter dated
09.07.2026 officially records and acknowledges that the
Engineering Department Zone-0O8 has already secured
the perimeter of the said pond by installing barbed wire
(tarbaad) and has prominently erected official Nagar
Nigam ownership boards on the vacant sites.

A True Copy of the Letter dated 09.07.2026 issued by
the Assistant Municipal Commissioner, Nagar Nigam

Lucknow, is annexed herewith as ANNEXURE R6/2.

9. That in light of the above-documented facts specifically
the formal written handover executed by the
Respondent on 29.05.2026 and the subsequent physical
possession and securing of the sites (via barbed wire and
signboards) by the Nagar Nigam Lucknow it is
respectfully submitted that the Respondent has fully,
completely, and bonafidely complied with the directive

contained in Paragraph 6 of the order dated 26.05.2026.

10. That the Respondent, therefore, humbly prays

that this Hon'ble Tribunal be pleased to take the present
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Action Taken Report / Compliance Affidavit and its
annexures on record. Recognizing the complete
execution of the handover mandate, it is fervently prayed
that this Hon'ble Tribunal may graciously discharge
Respondent No. 8 (M/s Ramniya Estate Developers Pvt.
Ltd.,) from any continuing liabilities, maintenance
obligations, or further appearances concerning these
public environmental assets in the present Original
Application.

11. That the contents of the present affidavit are
drafted based on the official records of the company and
legai advice received, which the Respondent believes to
be true and correct. It is submitted that this affidavit is
filed in absolute good faith, in the interest of justice, and
nothing material has been concealed therefrom.

12. That it is imperative to reiterate the territorial
jurisdiction within the "Omaxe City" project, and out of
the five natural water bodies forming the core subject

matter of the present matter, only one pond, specifically

situated at Khasra Nos. 1653 fall geographically within
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the 19.2-hectares area historically developed by the
Respondent No. 8.
A copy of the recent Photographs is annexed and marked

herewith as ANNEXURE R6/3.

13. That  through  this correspondence, the
Respondent No. 8 formally requested the civic body to
assume absolute physical possession and perpetual
maintenance of the said water body. It was categorically
clarified that this land parcel was never the private
property of the company, having always remained the
absolute asset of the Revenue Department and
subsequently the Lucknow Municipal Corporation, and
the Respondent No. 8 remains entirely ready and willing
to execute any additional archival, documentary, or legal
formalities required by the Nagar Nigam to solidify its
absolute possession over the pond.

14. That the Respondent No. 8, therefore, humbly
prays that this Hon'ble Tribunal be pleased to take the

present compliance affidavit and its comprehensive

annexures on record. Recognizing the complete,

bonafide execution of the restoration mandate and the
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formal handover process, it is fervently prayed that this
Hon'ble Tribunal may graciously discharge Respondent
No. 8 (M/s Ramaniya Estate Developers) from any
continuing liabilities, maintenance obligations, or
further  appearances concerning these public

environmental assets in the present Original

LY
e
. Ciguatory

DEPONENT

Application.

VERIFICATION:

I, the deponent above-named, do hereby verify and declare
that the contents of paragraphs 1 to 14 of this affidavit are
true and correct to my personal knowledge based on the
official records of the company maintained in the ordinary
course of business. No part of it is false, and nothing material
has been concealed therefrom.

Verified at New Delhi on this )\&3 day of July, 2026.

DEPONENT
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RAMNIYA ESTATE DEVELOPERS PRIVATE LIMITED
REGD. OFFICE: 10, L.S.C, KALKAJI, NEW DELHI - 110019

f&Ai®: 29 /05 /2026

ik 10 T 7 R e & T A Tl TS AT S0T0 836 /2024 ARGT FFALY qorw

we e godo T o ¥ W0 ARGl gRT WRA MW fAid 26052026 B U B
a9 H |

ARIGY,

A0 LT R AAHIOT gRT fAvAifed arg § U= ey fRdid 26.05.2026 H #/egy ¥ TR
oA @S B IR far 2 6 s R4 Ao & aravid a\ed dreTiedl &7 U &) ST
HH—HBIE, GO, W Faagar gHRed & | w0 sy gRa aftewor gr1 wilka amder
faeid 26.05.2026 BT U Hervd 2|

S R H ARG B AT BT © [ 3med RIS Ioir & sraiia @ERT G 1653 TG
1681 ¥ Rod drae & #t o) &) wrufa 98 o dom U™ 4 & S99 O T S9 W Rerd
TTelTg el RIS fI9IT o 7R o 4 85 @ araefd AW 89 @ 99ard R AT oa—Ts,
D Wifed &) gRaEfadl § g &0 O yreft swe o swaraRa T8 fFar T gt qmo Iy
R TGO AR B 9 F TR fFE TS U Yo T dedld WRIsH R ERT aTereT @
forgien & Tea TR dETe @Y TE-—E § TRy & B fhar war & AR Fo st
BT U IWIGT AR fAA1h 26.052026 B Fegq F 10 a9 B TR TR 7 I SWRIGT dTers)
BT Heall U BRI B A9 fo T 2y

AT SR AR AT 26.05.2026 B 3Mcild # ARGy @ Fides ¥ 6 afmad RiY g &
=TI EERT ERAT 1653 Td 1681 H ReId ol &7 Dol fordl WM 8 wraifrd &) MR &= 3
BT B SR b w10 st R aifdresvor gy fanfa PEeh @1 arurem giRe fear o 9@

gharq |

ERT T wee Sggerad w0 foro

==

Hferepe TEIERY
- 97//800326

2- M 9199 TEAITER, M-8, TR A aEes |
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ANNEXURE R/2

Frrfaa : GETd TR ARgE / godrfto, wfed
TR o, a9 |

i T 509 #1970 i 02 o7l Re2...

RT—A0 IS BRA ARERU B wHer Ao el AT TRE—3N0q0 836,/2024 e fgddd
W@E&ﬁtﬁq\mﬁoamﬁmomaﬂwmmﬁasﬂéﬂﬁﬂmze.oszozea%ma%
T H |

aferem<h arffar Sia—o8

TGS TR |

WWWMW@WM%OE&WW29.05.2026251?1@#
Wmmmﬁ,ﬁﬂ@mmm@agﬁama%mammwm
FET—al0T0 836 /2024 WRAT fgael g e 6 Joho T 34 F w0 3fBRT gRT TR AR
i 26.05.2026 @ IS ¥ e RIS AT & i WERT H&AT—1211, 1250, 1251, 1653 Tq
1681 RIT TTTET BT PeoT ford S @Y 1Vl &l T 2 |

S @ W § o Bl ¥ fF UM-oiREE Wier, dEdie—wRiel TR
RTeTT—oRaTS &7 TERT 1211, 1250, 1251, 1653 T4 1681 TR T @1 ¥ fafed aeme @&
aﬁﬁaﬁ&ﬁ%lm@ﬁzﬁmﬁmﬂgﬁugﬁam%ﬂwmwmﬁ
FRET—3T0T0 836 /2024 WRAT BRI W Re 3w Fodlo T 34 # 0 I BRI SR @
TSI B A F GV T SF—08 ERT ARETE IR W @ briarel @ T 7| S
A )R Rad £ RFTR TR W 31 @S o e &1 Sad Rl BT ARRET faAT gRT dest
YTl HR SAHT AIRETT U4 REG—@Tq a1 ST Saed s € |

A0 TR BRA AR B THET A Yo AT HEAT-30T0 836 /2024 AR fgady
W?é‘daﬁwq\c)tﬁoamﬁmoaﬁaﬂwmﬁﬂﬁﬁze.oszozeaﬁﬁmmmﬁaﬁmw
“The Municipal Corporation Lucknow is directed to take over and respondent no. 6 and 8 directed to hand
over the possession of ponds to Municipal Corporation lucknow within 10 days and file their action takedn

reportint%is regard."mow@agﬁaafﬁma%wma%mﬁm@uﬁwmw
foar ST 7

T BT "o T BRT fPER B gHe AN ol ATASH FEI—3A0T0 836 /2024
Hﬁm@ﬁﬁwmmq\oﬁoamﬁmaﬁwmmﬁﬁmm26.05.2026?%
I # TSRS Wlerdl, Tedid—RIoH! TR RAeT—aETs $1 TR §ei-1211, 1250,
1251, 1653 T 1681 TR FTH or@<s # fifed aie @ @i # of 4ff T Heorn o b S
T4 ST IRE T4 @@ fHY WM BT FE G| AfG Ao AR F A< IRA B

IuTe gifRed R 1 699 |

Yl
WES TR A a / qoafo, waafe
TR

1. TR AT, TECT B AIGR AqATD |

2. W TR 3G, ALGT BT e |

3. T AfRa(Rifae) weed @ 39 omeE & a6 wwid b e ®R |
A R o &1 T |

4, ARG @Y /ARIE dEEieeR $T 39 Ay & |y 6 st sifar @
I NG $R IR HRIAE! AT AT GAReed BN |

WE® w/argaa/uosrﬁo, wHfed
TETS TR
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